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Central Administrative Tribunal, Allahabad,

Registratimn O.A.No. 214 of 1988 (L)

Rajendra Singh eeee ¢ Applicant
Vs.

Union of India and
others ccese Respondents.

Hon, D.S.Misra, aM
Hon. G.S.8hama, JM

( By Hon. G.SShama, M)

This petition u/s.19 of the Administrative Tribunals
Act has been filed by the applicant for setting aside the
order dated 12.10.1988, copy annexure 4, passed by the
Divisional Railway Manager (P) Northern Railway Lucknow
reverting the applicant fram the officiating post of Charge-
man 'B' (Fitting) to his substantive post Machinist II
locally. The applicant has rushed to the Tribunal without
exhausting the departmental remedy of aépeal provided under
the Service Rules with the allegations that the order is
illegal and without jurisdiction and no grounds for his
reversion ever existed and he hag been discharging his duti-
es on the promotional post satisfactorily for about 22°
months, It is also alleged that legally he has not been
served with the order of reversion and it has not come into
operation. |

Aba £

2. We have hegrdhlearned counsel for the applicant on
the cuestion of admission. The order of reversion is an
appealable order. The only ground alleged by the applicant
for not exhausting the departmental remedy is that he want-
ed to obtain an interim order to prevent his reversion
which he could not have ot&iiwise. In orcer to examine

the worth of the applicantifor interim relief, we went

through the documents furnished by the applicant as well as



2.

the allegations made in the petition., The promotion
order dated 18.5.1987, annexure 2, shows that the applicant
was promoted as Chargeman 'B* (Fitting) under a purely local
and tentative arrangement with the clear indication that he
could be réverted without notice and this promotion will
not confer on him any claim for seniority or future promo-
tion. It was also stated that the arranfgement was to be
made till such time a proper incumbeant was posted through
positive act of selection. The contention of the applicant
is that there is still a vacancy and no selection has been
B &
made in the meantime., The order, annexure 2, however, states
that the arrangement could also be discontinued earli;r
than the positive act of selection for the post of Charge-
man 'B'. The order is very clear inis temms that it was
purely a tentative and local arrangement and the applicant
was pramoted as Chargeman °'B' without any selection or
trade test, Prima-facie, he , therefore, did not acquire
any right to continue on this post. We will not 1like to
record a definite finding on this point as it may affect
the case of the applicant in case he files an appeal or
representation against his reversion and it will suffice to
say that he has not been able to establish a prima-facie
case for interim relief and as such, it does not agpear to
ke a fit case in which the Tribunal shculd exercise its
discretion to admit the petition withobut exhausting the

departmental remedies by the applicant.

3. The petition is accordingly dismissed at the

admission stage. le - .
Yo gt o
3 3

MEMBER (J) MEMBER (A)

Dated: 25th Nov,.1988
kkb
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I S HCLvTLs CEITRAL ADPTLISTRATIVE TRI JUYAL

BDDITLIC AL TETCY aT LUCANCYy

Crteinal Appln, No, ot 1988 (L)
Rajendra Singh ce.8pplicant
Versus
Uniorof Ir@is & otners . ...2esroncdents

I¥ 27 X

1, lilemof Qpplication 1-12
2, Annexure o, 1 13

C’py of let er dt, 1%,12,19088 through
which the name or apri cont was %whly
recon enaed i r promction,

3. .npnexur. to,2 ) 14
cony Of sTomoticn order da*‘ed 30,3/

18, 5, 1087 promotine the petit oner
on +he rost or Cha~geman B

4, Annpexure -.0.3 ' ‘ 15-15"
Copy of Rarlwav Loard's orderpletter

d~ted 27,5,19%3

5, Annexure No,4 17

Cory of im-ugned order ot revergion

detes 12,1",.88 amnit- BC
3. Bar&?l}raft i'o DY/ ﬁéS’%)_Da%:ed@or Ts w)/-only,

S
7¢ Vakalatnama —_— 1€
Plece:Luck now W\/Qk
Dated: .’/7/\\\\« . Q /()./.
Ti:RC. GH :
Reju/- (R,B,Panaey)
Acvocate

Coungel for the arpl cant
618-Javahar Bhavan,Lucknowv,
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I THE ECT'HLE CEr 'RAL LDNT ISTRLTIVE TRIGL
&

ABDITICHAL T CH_AT LUC Y

———— st

Crigiral Apprln, Yo, of 1788(L)
Distt,Lucknow
DETGER!

1. 3ajendra Singh,
a~ed about 48 ye-rg, -
scn of Sri(Late) Ram Deo 3ingh,
-esifent of 73B Loco Colony,

T ™

s.4, 5, ,Charb~en, Luknow,

ee. Applicent
AED
1, Unlon of Irdia trrough Secretary,
Vinletry o Rallvay,

Cwt,of InFia,
Few Delhi,

2. Do R.M. ,NoEo Rail‘““iay,
Aghok larg, Ludknow,

3., Senior DX, E, Locob,

TUELR, ,Ashok Yarg,
Liucknov,

... Regpondents

A LICATICT UTDE™ SECTICK 19 6F THT
ADINISTRATIVE TRIZUTALS ACT, 1085,

DETAT,. s C~ A FLICATICHN,

1, PARTICOLARS Cp T.& A 1. ICYTT:w-

(1) Tame of tke a-rl cant:-(1)Sri Rajendra Singh

(1:)Neme of father :=(1)Srt Re. Deo Singh
(111)Designetion and :-(1)Chargemen  Loco
office in which Shed,Churbagh ,laR,
em-loyved Luckno,
(1v) Cffice Address :- (1)Chargeman b Loco
shed, Cherbagh ,i"ER
Lucknowv,

(v) ~-édresg for service :- (1)73 ,Loco Colony,
of 211 nc*ices ~ER, Chr rvagh,
Lucknow,
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v

QB{?%Z
3 5,

D)

(2)
©, FARTIC'LARS C~ T 3FSIVDEITg

(1) ame &/or Designcticn of the rescondents;

(1) Union of In~ia through 3ecre*tary,
Finistpry of Ratlway,
uOvt of India,
Lew Delhi

(1) o,417, ¥, E,Ra 1way,
. ishok’ xarg, Lucknow,

(iif) e iOF.J;fE3 ,Loco,
,Asrok far'g,
Lucknov
(2) C<"ice Lddrrss of the resr-ndents:- &g above

(3) Address for service of all noticeg:.As above

3, PAR™IOULARS Cr 1tE CADER A .LNST .~ ICE "EE

ATT, ICATI'Y I 1IADE;.

The arnn®icaticn 1< beins ~2de on behalf
of 'the anp’irant challencing the imrugned order cof

revereicn dzted 12, 10, 108°,

4, JURSDICTLCN Cp My TRIWAL:.

The appl cant declares thet beire a2
certrol Govt, emplovee and serving unaer respondents
% 3 this aor icetion is withle +-e jurlediction of

tris Hon'rle trivunal,

s LLLTLTICH: .

™he arn icant furtncr feclares that the
applicatbon 1« well wi*hin the limitaticn rrescriked
under cectfon 21 of *he Administrative Trivunals

Act, 1095,
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)

(3)
A, FACTS CF T T CAsS:.
The facts of the case are given belovige-
i. That the =pplicsnt was initially entered

in the service of the pegrcndents as Khalzel &n
grovp D vide order d-ted 12,3,1965 and successfully

rendered his rerfomance on that rost, .

1, That by virtue ot wcrk and cenduct or the
pe+titicner resulted th t in rthe yeér 1971 the peti-
tlener w-e promoted in clese I1L gervices and a.lott
ed Pachinict trade , Cn that very rost tne humle
anrlicant served getlsfactorily whicn furtner
resulted that the petritioner was upgraded with

ef® ~t from 1,1,1084 in gragdge 11,

1, Thet in the entlre span of service tne
hhmble aprn”icent rendered a very meritorious
service witpout any inefficlency or unsuitarility
on hig rvn rapt and with effect from 1,4,1986 he
v-¢ allowed to wori as Chrrge .‘an 3 (Yaterial

ser),

iv, "hat subseque tly the work and performance
render~d by the retitioner on the ncet or Charge-
=man 3 the Loco Toreman,Chrrbagh, Luckrow wrote a
letter %0 +ne res-cnaent no, 3 savipg wWith that

on tne job o° materiesl chargeman the arrlicant
olreg v perderec a sa*ieacteops corvice 7t f L

vievw o1 the lctter doted 1],12,10%3 the reme O

the arnrlicant wrg histly recom-en<ed/:equecstec

nhy tne then Loco Fore~ed, for prowotior cn the



s | (4)
rost ot Charceman B, 4 cony oy the letter dated

18,12,17°86 1s filled rrrew'th as A0S0 F No, 1 to

this application, snowing the evidence that the
anp”lcent was always found s-itable in view of
his satisfactory work to be promoted on the rost

of Chergemen B,

v, . Thet ultimately on 5,1, '987the applicant
wrs further afforded to continue on the rost of
Chargeman = also consequently working withcut any

inefficiency or unsuitaviiity on *“is own part,

vi, Thet 1t would very material t0 mention
thet the humble applicent vide order dezted 30,3/
1R, 5,1987 furtherpromoted a-ainst a existlng
vacancy to ~erform *he job of Chrpsemsn B and

ke was alic @ the ray scale of Tz 1400=-2300

with ef‘ect from 5,1,1987, In view of the
nromotion order assigned as a~ove it 1s crystal
clear thet the aprlicent was promoted agaénSt e
existing vac- ney aocordiég to his work and perfor-
mance and it as alsc the condition laid down thet
the arrifcant ghall not He reverted from t he rost
ti"1 the prorer incumbent is not being rosted
theugh regitive selecticon or his officiat .ng duty
fo Ascontinued whick ever ig earlier, In this
regard 1+ wruld be very pertinent to mention trat
witheut arrlying the condit rn laid down in the
promction order any r-versicn of the ap lican%

shall »e mean 2s illegal ar” run:tive in nature,

A cory of the rpomotion order deted 29,3, /17,7, 1087
i aleco annex~d herew th as ANLEUIE ic,2 % this

applicetion,
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vii, That the arplicant Kas 2lrexdy statea
that he is werk.ng on the -ost of chargeman B
and none of the regulap sélection ext, has been
rade £s yet by the ar ropriate acthority hence
any reversicn order in violation of the c¢ondition

laid down will cmount as a runishment, Sco far as

- the c-ncerned cf the work and performance of the

petiticner was always satisfacotpy withcut any

unsuitability or lnefficiency on his own part,

viii, Thot witk ~ffect from 5,1,1927 while the
petiticrner was allowed to work as Chargenan B .

by way of rnromoticn Ordsr relecrsed and he has
completed satisfactory p@rformﬁncé of more than
22 months, .kile 1t 1s we'l settled view of law
that in such situation when the incumbent is
retainin~ and working on that very post without
any trefficlency, he may be entitled antomatically
for re~ularisaticn on thet very particular rost,
In £is r-gard the da:lway boards letter dated
27,5, 1683 ~a.cs an'aﬁple support tc arrlicant's
contention *thet ke ls entitied for regularisation
on the post of chargemer B and subsequently if

eny refersion tork n 2ce by the anthor:.ties it

cannot be rogcible wit ont affording the reasona ble

on-ortrnity/the digeirlin-ry rwocecdings, 1n this
par“icrlar.case nothl~ - hes vee- done according
to 1aw 1ald down and tﬁp arrlicsnt has “een
{11e-a’ly throvn éut #prom the -cst of charceman >
which is anCunt‘ng ag punishment , A co y of

the pallwav Loards letter dated 27,5,19R83 is alsc

filed herewith as XTIWURE Uo,3 to his arplication,
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{6)
1z, Thet 'n view of the wori: and performance
as alr-edy rendered by the ar-licant 1t ig
crystal clear that the petiticner has a Lc,gai
1=m=] r*ght‘ﬁn hol4d thercst of charcen~n 3B
and rcne of the reversion can be masde without
afording any veasonable orrortun:ty or a-riylng
the depart-ental nroceedines, It is also stated
that the aprlic-nt w-g promoted azainst an exlisting
vacancy in view of the rromotion letter al ready
filed as Annexure nr 2 to the applica%andt he
cond "tion laid down in the promotion letter has
also not been fnlfilled by the respondents, hence
an;z reversion order 1s puni*ive and ar:itrary

in —anner,

X That without assiglng any reeson and rixyme
an incomretert afficer on behalf of responcent no,2
i1ssued an order drted 12, 10,1088, Under this order
the aprlicant has bren reverted on kis original

post i,e, llachlnist E,3, Grace 11, the post carrying
nay scale of ™ 1200-1802, “hL:ile the petiioner

has alreadv assigned that he was promoted in the
ccale of 75 1400-2370 hence this order dated
12.1“.1988 is runitive, artltrary and nothing

in *he eyes of law, excert the deliberate,

malafide intention, & co-yof the im“ugned order

of r-version d?ted 12, 10,1088 is annexed herewlth

as AWEXTE Wo, 4 to this a rlien*lon,

x1, That the im ugnhnedorder of reversion

aec alleced i~tris arp.ication before this lon'tle



(72
trlbunal the —ain 1line of attach on lezal grou-d-
stards that the impugned order without an: preason
and rhyme does not gtand in the ews of law also
violating the oun ~andetorv rrovision 1aid down
in therromotion order, "'The anplicant had already
promoted a~alnst a clear and substantive &acancy
rendered his performance sarisfachrily withcut any
comrlaint of inefficiency or unsuitabiiity . Thus
no law perml*e the respondents to revert the

petiticne » withont any legal focting, r grounds,

xii, That it Y5 2alen cave to the knowledge

ot the ar-licent that many ~csts of Chargeman B
are «ti1ll in exlgtence under res~ondents, thus

in these circumstances the reversion of the
ar-1iecont without any recson an? rhyme is
-penishment, The resprndents also madé no
selection since 17st 3 yeers, lience the reversion
order is ™ad in law viol~tin- everyc anon of

rles read vith principle of natural justice,

xiii, Th=t the order of r-sversion dected 12,10,88
heg no* implimented ag yet aec-Inet the petitioner
and the rost ig still vacant in the respondent

no, 9%3 , Hence in all regpect the imprugned

ordepr of r-version ig viol=*+iye of rrircirle

of nrtural justice read with Art, 311(2) of the

Constitution of India,



e

(8)
xiv, That the matter of regyeraion dated 12,10, 8¢
12 beine challenred intnig arrlicetion in case to
show urgency as such no “epartmental remedy oucht
t0 be necegsary to be exhaunsted andA%he direct
annlic-tior for making relief and sta ng the
operatiocn ls beines preferred before this Hon'ble

trivunal,

7. BELIsF SCUGET:.

In view of the facts menticned rs & ove
paros of aprlicztion, the h-mble applicante pray-

for followine reliefs;

(A) Thet this Hon'*le tribunal may be
pleased to sot =side the Iimpugned
order of reversion dated 12,10.128%
(Annexure Yo,4) to this applicatlon
by decla ring its null ang void ,
Subsequently the a~rllcant be deemed
as Chorgeman B with all servlce bene-

fits, attaching to the post wlth effect

#pom 5,1, 1987,

(B) That any other relief what ever *hls
‘Hon'ble tribunal thinks fit and
proper be also allowed to apolicant

alonc with cogt of the case on the-

brsis of follo 'lne amompst other gr,



(9)

GRCUYT DS

1, Beceuse the applicant was proﬁoted °s a

sultable candfdate to hold therost ~f Chargeman B,

i1, Because in the order of promoticn it was
cle=rl~ lald fown thrt the promoticn is being

made a~a‘nst a clear and subdantive vacancy,

111, 3ecnuse no regular selection has been made

by the resr naents,

1%, Bec use the contention laid down in the
prormoticn order has not be'n fulfilied by the

respcondents there in,

Ve Bec-use the work and ccnduct or the
anpllecent on the rost or Chargeran B was always

satisfactory withrut any inefficiency or unsuita-

bility.

vi, Yecause there is no co~wplaint regarding

performance or tne arwlicant as Chargeum B,

vii, Becauge without fulfilling the condlition

reversion order is punitive bed in nature,

viii, Becauge the o=der of roversicn challenged
in this ar-lication is nulland vold witrout

affordine any reag™mable Oproftunity.



(10)

ix, 3~ranse thear 1licant ks rendered more
than 22 mcorths and pe-formed thke job of chargeman E

tence hel8s a le~al right to hold therost,

Xe Becau=e the order of the Raikay Board dated
27.%.1083 i¢ surrorting the aprlicant's contention

In all respect,

i, Beccuge In all r-spect *+he impugnhed order

1s bag and puritive,

xii, Sec-use inview of the oun admiss:on of
the sutheoritles vide annexure nc,1 the work a nd
conduct of the petitioner was alw~ys remalned

sctisfactory,

xiii, 3ecause the gprlicant was promoted after
contesting @ 1 the necessary requirements and found

fit throughout,

xiv, Becansc after performence of more than 6
monthg on the post of Chargeman B the arplicant

wag asslgned promotion accordire t0 lew,

2, ITTTRDL SELIET IF PRAYED FOR;-

Fending final decision of this application

applicents seek to isgme final In+erlh order;

Thet this Eohible tritunal may te rleaced
to stay the orer-tionof the i~puened o-der dated
12,10, 10858 revertine the petitlcner from the post

of cha-geman B (annexed as :-nnexure no,4 to this




(11)
arrn’ic-tion) pend’rg disnosal of this arvlicatiocn

in the interest - f Jugtice,

»
o w

(1) That the impuEned order of redersion
dated 12,10,108¢ as ?lreaﬁy stated has not been
implimented till now , The same h"s also not
se-ved unon the applicent til: now . The im-ugned
order of reve-sirn is highly illegel ag=:nst the
cordition and leral pos¥# icn hence inthe interest
of jusfice its oreration as nrayed for shay needs
no remedy tc be exhans+ted depertmentaly according

to mle,

(i1) Thet the crse as challedged by the
arrl®cant is in urgent naﬁure and according to the
circr~st-nces narrated in the alre parasrarh of
this arplication this Hon'ble tribunal is empowered

to éntertalin the matter accordingly,

19, FATTED Ts “C™ »8 DIG WITH A%Y CTHER GCURT ETC,:.

That &he applicant decl-res th®t the matier
regardineg the pelief soucht in the application is
not rerding before any other court of Jaw or has

been rejected by any court of law,



(12)

11, DE"AIL CF IVDEX;-

Iudex In duplicete with jetails o~
documents be relled uron as nclosed with

ar-lic-tion,

12, LIST OF E CLOSTRES: -

!lemo of application along with 4 annexures

vide index as e closed,

13, FATTICULALTS 07 TCSTAL ORDER; -

Pcstal orde »—- o 62 AT
cstal ord rNo,/g 687
Datrd “}aj“\gd? for %s 50/~ orly,

VERLFICATICH
I, Qajendra Sirgh, aged abcut 48 years
son of Lete .rl Ram Deo 8§ ngh, Regldent of 735
Loco Colony, N, E,R,, Charbagh, Lucknowdo hereby
veryfy that th- contents of psrag 1 to 13 of
this arplication are *rmue to my personal knowledge

and bellef and thet I have no surressed any material

facts,
Flace:Lucknow _ -
Dated: SIGATIR: Cr A, LICATT
2 \\\8?
TORCLGH C%
(R,L ,Pardey)
ddvoe-te,

Coune~1 for the arpl.cant,
gle.Javd ~r Bha an,Luc nov
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17 "HE CINTRAL LDIIVISTRATIVE TRIEY

ADDL, BENCH AT LUCAI W

Criginal 4npln, No, of 198s(L)

BETEEY
m AHE T, '
Rajendra Singh - ...Aprlicant
and
Unionof Indi~ & others  ...BResrrndents

Annexure lo, 1

I',E, RALL WAY

Ve, BMicc/LB/36/12 D ted 18, 12,98

Fromn To
CFL3 sr.DE/Ledn
Sub: - Finine ur of vacancy of Jr, Chargeman in

Scale of 425.720 in Ch-rbagh Shed,

This is to ring to ycur kind notice t at
we have got the sancticn of six Chargenin B in
ccale of ™ 425-700 in Charbagh shed where =g there
are cn"y four cha-gem2zn B on roll , Thus we are
rminrcing short of two chargem=n 3 as a consequence

of premoti~n of 3r° <heo Foojan as Foreman/Chb,

The job.ofliaterial Charre2n is suffering
as no charge-an coul” be deruted on t 1ig job, being
short, The ch2sins of material is belns d ne by
€ r° Rajednra 5irgh _ té the entire satisfac-
tion,

In view of hkis rood working it 1s reqguested
thet he may be promoted rs Chargenan ilaterial ch: ger

on l1ocal on acdhoe hesls plea-e,

$d/-Locl Toreman
Che rbagh,

b Ao ‘thLQ4W

Bl
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IN "Hy HCT'ELE CENR'L ADI Is"R."IVE TRIBUYA.,

ASDITLICTAL BEED! AT IUC..CY

Criginal 4prln, Yo, of 1¢88 (L)

DETUEET

R=jendra 3ingh  sesArrlicant
and

Union of India and ~therg «e.BeB cndents

Annexure No, 2

JCRT EASTERT RLY

©ffice Order

Shri Rejendrs Singh, ¥.S,, Eachinist CB
Shed in ecke of 75 1200~3800 1s allowed to officiate
as Chargemar»]3) (Fi++ting)in scale of s 1400-2300
on ™ 14095/~ from £,1,87 and nceted o CB Shed
arainst an exiqtin-~ ’vacancy til1l such time a proper
ircumbent is roste: thre gh poskive act of sélection

or his officlating 1s discour-tinued vhich ever is

cariier,

Thig is -+ rely local and tentative arrnager
et, and will be rcverted without notice and this
will not confirm ’ori him any claim for senicrity

and future promotion,

This ha- the- appryvel of Sr, IME/LJn,

3d/-for Divi, R.y Manager

®Lurknow,
No, E/210/3M AIL Lh,lan Dated 20,3,/
18, 5,1987

Co-y forwarded for intrormeticn and necessary actlon
to:

~

L0 A4LJn

1l.°.r
9, & /ALY

3.Loco Foreman Cha bagh,
4,C5(Dbills)tceh,) LT In office
5.,5*aff concerned,

6,Divl,Secy . sNERT /P 2.8,

7.Sp” re cory

<}

~ sd/-for Jivli, R y.llana-=(P)

W ' Lucknov,
Y i iy
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I7 We CETTRAL AD'T  STRATIVE TRLBUFAL
ADIL, BIWCE a7 L CKHCW

Criginal &-rln, To, of 192" (L)
BTTE™:,
Rajendra Singh ve.dpplicent
Ang
Union of IMdia & cthers ...0on Parties

Annexure No, 3
Cory of Ra lvay Board's let+er Yo ,E(¥G)1-82-r:1-204
@oted 27,5,1083 adiressed to the General llaneger

al. Idian Gailways ané_others

Subiect:-Adroc a rointments and promotions,

Ins*ruct-ons have been ic ued from the
Ratlway Boards from time t0 time thet adhoc app-
ointments and promotions should be avoided and
shculd be resorted to only w.th the pe s™mal appro-
val o€ the Chief Personal Cfficer where it is consi-
dered escential, Ls-t Instructicus .ssued vide
Agvisor (Industrial Relatiqé)'s D,C.lto, E(NG)II -81I-
RE 1-1, dated 1,4,1081, Cases are, however, coming
to Zeeopdts notice that adhoe promotions have been
cortinued on Railwasys for years, Subsegue tly, vhen
gselections are conducted and the incumwbents fall
to get thringh in the sel ections, tone have to face
reve sion, In soch a sitaeticn, they resort to
£11ine pe*ivicn in th- Hion Courts and all through
positive.of ruoles $s clear thrt gvch adhoe promotees
have to undergo celection, the Courts have been
gi~brg to *hem tne henefit of instructlons conta ne~
in Bozar®s let*er Jo E(D&A) £5-3G 6-24 dated ¢.5,1065

ag clarified vide Zoard's instructices or 1%,1,1085



S,

Y

e
according to which the nersong, whc heve officidted

for more than 18 mcoths folla ng the UAR proceedines

2. In cne of the cases, afforts were made to
have the final ruling from the sunrexe court but

the SLF wes not ad ittrd, The !lnistry o Rallways,
theregfore are left ®ith no alternative but %o
reiterate that selection  should be corducted
regnlerily for adhoe promotirns shoudd be resorted tc
only sraringly w*hk the ap--oval cf Chief Personal
Cfficer , Anv default in following the selection
shon® ¢ be vie ‘ed sericugly 2nd resoprnsitliity
fixeA,

3 Receint of this 1rotter =2y rlease be

acknoul edge,
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IN THE CENTRAL ADNMINISTRATIVE TRIBUNAL AT ALLAHADAD
CIRCUIT BENCH,GANDHI BHAWAN
LUCKNOW

Mo,
vk \

No..CAT /CB/LKO/ gu? ' Dated : _
. ' :
~ ' ‘ . ﬂaﬁjgglgqéﬂ
OFEICE ~ MEMO |
Registration No. Q,A. _ - of 193, |
T ob’\‘ﬁlo i FY Ly . .
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s ELQ12A«344‘ ‘f\
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Respondent 's

U oo I&

| A copy of the Trlbunal’s Order/Judgement
‘ dated in tne abovenoted ste'ls forwarded

for necesiiyyuﬁgﬁifn.‘
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- ‘ ' > . | ’ L‘~;'Juﬂa.:‘
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Particulars to be Examined ’ Endorsement as to tesult of Examination

(¢) Are the documents referred to in (a) r‘/.?’,/q’,_,-

above neatly typed in double space ?

8. Has the index of documents been filed and — A
paging done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep- s -
resentations been indicated in the application ?

10. Is the matter raised in the application pending

before any Court of law or any other Bench of T Ne—
Tribuna! ?

T_LOVAre the application/duplicate copy/spare cop-

" ies signed ? - T

12. Are ext‘r‘a copies of the application with Ann- —l —
exures filed ?
(a) Identical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures el

NOS....coveerenannnns jPages NoOS........... ?

13. Have file size envelopes bearing full add- — PP Y A
resses, of the respondents been filed ? ‘ h

14. Are the given addresses, the registered — e g
addresses ?

16. Do thz names of the parties stated in the
copies tally with those indicated in the appli- —_ s -
cation ?

16. Are the translations certified to be true or
supported by an Affidavit affirming that they - MRy~
are frue ? :

sl

17. Are the facts of the case mentioned in item
No. 6 of the application ? s —

(a)- Concise ?
(b): Under distinct heads ?
{c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars for interim order prayed —— ~
for indicated with reasons ?

19. Whether all the remedies have been exhaused. — T -
L e

Y XUNITI 7 3 ai\N



CINTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BERNCH,
23-A, Thornhill Road, Allahabad-211C01

Registration No. >\l of 198 ¢~

-,

APPLICANT () ot coerre ..Q\Qj"":‘ff‘&g‘;:f/&. e b st e

RESPONDENT(S) . - - ANATI. Ak, Dt S0 204 Tt s

M . 006 .000 080 1800 2010000 70030000 2004907 QG 6 I1500000¢ 5 08 506 0000 100+ $801 4000 0000 008 SL00 4001 V0000000 60009000 4000 400. s000
Particulars to be examined Endorsement as to result of Examination
1. Is the appeal competent? - ’_______,295,

2. (a) Is the application in the prescribed ;orm ? ____._.-.\ax/s— (""" M ? " )

(b) Is the application in paper book form? — W —

(c) Have six complete sets of the application —— < S-ﬂ-’Qf &{u .

been filed ?
3. (a) is the appeal in time ? My, —~
(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation;Vakalat- —F
_o< Nama been filed ?

5. Is the application accompanied by B. D /Postal- — -
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) AR —
against which the application is made been
filed ?

7. (a) Have the copies of the documents/relied _
upon by the applicant and mentioned in - ’
the application, been filed ?

(b) Have the documents referred to in (a) ) M J
above duly attested by a Gazetted Officer ” W? &

and numberd accordingly ?



